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Bh askar Chan dra. Patra 	 . App icant 
Vs 

Union of India & Or 	 .Respondnta 

& 
Honblc Thn A. K. PatnailçMtnther( iuçfl 

Fleard Mr. S. Mohanty, Ld. Counsel for the 

applicant and Mr. T.Rath, Ld, Counsel appeaiing for the 

Respondent-Railways. 

The applicant has approached this Tribunal 

under Section 19 of the Administrative Tribunals Ad, 1985 

follown.g reliefs: 

pass appropriate orders directing 
Respondents to appoint to the 

;.'piicant on compassionate ground under 
Rehabilitation Assistance Scheme 

mmensurating with his educational 
.a!ificatian considenng the facts and 

circumstances of this case. 
b) To pass such farther order.......... 

The case of the applicant in nutshell is that after 

the death of his father on 22.05.1975, after attending 

majority in the year 1986 he applied lir compassionate 

appointment. His case having been rejected by the Railway- 

authorities, the applicant approached this Tribunal in 0 A 
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disposed of that O.A. with the following observations: 

"this Ongrnal App1icaton is here by 
disposed of with grant of liberty to the 
applicant to place a consolidated 
representation(placing all materials in 
support of his grievance for providing 
employment assistance) before the 
authorities within a period of 15 days 
hence and, the Respondents,ailways are 
hereby directed to deal with the 
grievances of the applicant as per the 
Rules and by keeping in view the 
observations made above and redress the 

Mle within a period of 120 days of 

vic \ ncxurc- datet 3001,2006 on the 

following grounds: 

" ... l have carefully gone 
through and observed that your fiither 
was expired on 22M5.1975, while he was 
in Railway service and at that material 
time no request was preferred either by 
your mother or any other dependant of 
your family seelthig employment 
assistance on compassionatc ground. 

In fact, the provision, of 
employment assistance on compassionate 
ground was introduced in the Railway 
w.e.f. 3004.79 in terms of Estt. Sri. No. 
- 163179. Fuither, clarification was given 
by the Railway Board circulated under 
Estt. Sri. Nov- 11)2)81 clarifying that the 
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;1or to 30.04.79 are not to be re-opened, 
5ut vherc the case were being processed 
on 30.04.79 and had not been finalized, 
they should however be ciithdered, 

On the light of the above 
fact, your claim for employment 
assistance on compassionate ground does 
not come under purview of 
consideration, since your father was 
expired before the introduction of rules 
for such matter." 

5. 	Heard. Ld. Counsel for the parties and perased 

the niateriils on record, The order of rejection passed vide 

Amwxure-8 to the O.A.. does not 

lnplernentation ... 

;h.t of the aforementioned 

dcr wthui .hr;e conh.'. 

L. 	 With the above observation and direction, the 

\ .stand: isir.:ed  of. 
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